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=it Sggwafa w17 g I F;T
SaTa &0 |

This will mean a long reply.
(Interruptions) Please sit down.

N ALT @AW [@ IR A
g1 f& &) AT =T v aEs
® AW A gEFqd g | fawm a3
AIATATZR. 7T FHq & (s0q919)
fqa avtt % 9@ 4@ & s@T @
TE AR WIS AEN F A &y F
aFa & WT ... . FEEr &%
FAT GHT § !

it Feawiala ;. dfew )1 m@
A qifafeas efx g & 1w
T I qTG FT G W@ & |

ot W TEAR WE AT A1
§ uF are #E T4 )
Y IqEaEfe 0 o mE@ &

FIX H R wgl owEr

You are not the Government there.

SHRI BHAGWAT JHA AZAD: To
the best of my knowledge and subject
to correction, no such effort was
made during that period. Now that
the hon. Members are very serious
and telling us so, certainly we shall
look into the matter and from our
side we will make all possible efforts.

SHRI MANUBHAI PATEL: Your
Rehabilitation Ministry’s record will
have to be considered. It was your
duty. It is a continuous process,
whether it is this Government or that
Government. Why do you reply like
that? (Interruptions).

SHRI BHAGWAT JHA AZAD:
What for are you shouting? What
did you hear? (Interruptions)
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SHRI MANUBHAT PATEL: There
was no Janata Government in Kash-
mir, The Kashmir Government was
there, (Interruptions) If you say
about Janata Party regime, in
Kashmir it was your Government.
Why do you enter into this? We
have not entered into this,

= T TAFENT ¢ [T T AR
qF F a7 fRar ? 9w FEg Ag
weeE FrEe w4 A |

St weFW WHE AE@ Qv
A AE TG g, oW T Ay g
o fayar 7 OWIT SRS AER
Foawe A= gwl ev
ufear & foggsiisy #1 agm@Er |

MR. DEPUTY CHAIRMAN: Order
please. Now we have to take up
special Mentions. But there are a
large number of Members who want
to speak and we shall not be able to
finish it. So, if you agree. we can
take it up after lunch at 2 o'clock.

qEF A FAAE 2 A9 ¥ F Ay
exfire Y sral g1

The House then adjourned
for lunch at nine minutes past
one of the clock,

The House reassembled after lunch
at three minutes past two of the clock,
The Vice-Chaigman (Dr. Rafiq
Zakaria) in the Chair.

REFERENCE TO THE STRIKE BY
THE EMPLOYEES IN PUBLIC
SECTOR UNDERTAKINGS ALL
OVER THE COUNTRY ON THE
11TH MARCH, 1981.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Special Mentions.
Stari Dhabe. (Interruptions).

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Vice-
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[Shri Shridhar Wasudeo Dhabe]

Chairman, Sir, I am thankful to you
for giving me permission to raise the
question about the token strike by
the employees of the public sector
yesterday in connection with the
demands of the public sector em-
ployees. This token strike was a total
strike by employees of public sector
undertakings like banks. LIC, ITDC
and shipping. It was also spread over
other public sector industries like coal,
steel and engineering, and about 25
lakh employees all over India parti-
cipated in it. This token sirike was
in support of the demands and strike
of the employees in publig sector
undertakings which was started at
Bangalore. Hyderabad, Nasik and
other places on 26th December 1980
demanding parity in wages and exten-
sion of the agreement made in BHEL.
We all know that because of the
agreement, the BHEL emploayeeg are
given Rs. 91 more than the other
public sector employees Working at
Bangalore. Their wage 1s Rs. 409
while the wage in BHEL is Rs. 500.
We had earlier discussed this matter
in a Calling Attention. It was the
Government’s policy to have unifor-
mity of wages in the public sector
right from 1965. In 1973, in BHEL, an
agreement wag made that Rs. 300
would be the minimum wage. The
next year, it was extended to BEL,
HAL and other undertakings. In
January, 1980. BHEL made an agree-
ment fixing 3 minimum wage of Rs. 500
per month as stated above, It is
obviously done with the consent of
the Union Government because prior
permission of the Bureau of Public
Enterprises of the Finance Ministry
is necessary. The demand of the em-
ployees who are on strike for 75 days
is mainly to extend the agreement.
It may not be in the letter of agree-
ment itself as the Government stand
is, but it is in the spirit of conventions
established in these undertakings that
the wages were paid on par with the
employees all over India.

Sir, you also know that the Sup-
reme Court has held many times that
wages should have a parity and fixed
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on industry-cum-region ‘asls and
followed by the Government itself in
formulating its policy on ‘wages at
least from 1965, The Government now
wants to change it without consult-
ing national trade union centres,
which is regrettable, The Communi-
cations Minister made a statement
here that the wages will be fixed as
per performance in each public
undertaking and that he does not
accept the principle of parity. On
the other fhand, the Finance Ministr;
has issued an ordinance deducting the
wages and the dearness allawance or
bonug of the LIC employees, which
they got by the judgement of !;he
Supreme Court. Thig is something
unknown in the history of industrial
relations, unilateral action without
taking into consideration the opinion
of the unions. And the plea of the
Finance Ministry is that there should
be some uniformity of wages, In res-
pest of the public sector undertakings,
a statement has been made by hon.
Shri Ghani Khan Chaudhri, the Energy
Minister, that he wants uniformity of
wages in the public sector undertak-
ings in the power sector all over India
to avoid problems of industrial unrest.
Therefore, Sir, this departure is the
real reason for the continuation of the
strike. Then there is an adaman'’
attitude adopted by the Government.
Sir, in this House, a statement was
made, and also another one at Banga-
lore on the 10th February.... (Time
bell rings). 1 am finishing., .... by
the Communication; “Either take it
or give it back; no more negotiations
will be held.” I think, Sir, this
attitude of the Government is not
helpful. That was repeated by Mr.
Tiwari, the Labour Minister here.

Sir one thing more. I would like
to mention. The locomen’s gtrike was
orushed, though their demand was
for fixation of proper hours of work
and some other things., The strike
continued, no talks were %held pro-
perly; no negotiation settlement was
arrived at. On the other hand, there
was an all-out attack and onslaught
on the working class when many
were dismissed and even the retired
people were called on duty.

Fl
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Sir, this token strike is in support
of the demands of the employees of
' the public sector undertakings at
Bangalore. And I will quote from
the Indian Express of today.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Dhabe, I am
sorry, you have taken ten minutes,

SHRI SHRIDHAR WASUDEO
DHABE: 1t was agreed to by all the
parties. I have tp make my submis-
sion. I wil] finish in two minutes. I
read: §

“Mr. Indrajit Gupta (AITUC),
Dr. Shanti Patel (BMS). Dr. M. K.
Pandhe (CITU). Mr. O. P. Aghi
(BMS), and Mr. D. S. Dara
(INTUC) urged the government to
give up its “policy of confrontation”
with the workers, They said the
Centre should settle the demands of
the Bangalore-based employees
through talks and also withdraw
“draconian” measures against LIC
and GIC workers,”

The trade unien leaders are going to
meet again to further their demands.
I demand that the Government should
open the dialogue and start negotia-

¥ tions with the public sector under-
takings at Bangalore and also take
the help of the national trade union
centres who ‘have offered their readi-
ness to negotiate and the matters
should be settled.

Sir, even today I asked a question
about loss due to strike and the Gov-
ernment said that they are collecting
the information. Can’t they give
figures indicating the extent to which
the people sector undertakings have
been put to a loss? Therefore, Sir, T
also demand that they should with-
draw the LIC Bill and call a confer-
ence of the trade unions to solve all
these questions. The Government
should give up its attitude of anli-
working class and have negotiations
across the table so that industrial
relations are restored, peace is restor-
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ed and the problems of the industrial
workers including . the dismissed
workers, are solved peacefully,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Bhupesh
Gupta,

SHRI BHUPESH GUPTA (West
Bengal): Sir, I also rise. I am grate-
ful to the Chairman of the House for
giving me the permission,

st fwa = ar (fage)
AT

TEARTETE (Mo TEF FHIAT)
#i¢ fava gar § faw ac ww aFf
AT |

st frg w77 W FY ATEE
WEH ATSY § |

IEATETA  (Tio THF FFOAT)
UITFT 7T & |

of¥ fors =g =0 S0 faww G 9T
FIEATE | SEHT TECHLET &
TMHIZHE 10To THo &( i fufrmm
e @ %arrza' FN F4T TZ W
AT T 3 Jarfa% F¢ WgRAT FF &
g8, ug A §TAAT AT § |

SHRI BHUPESH GUPTA: Sir. yes-
terday was a red-letter day,

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Dada. one
minute. He has raised a point of
order. T TIQ | TFEIRAT & SHF
wEre fsu-fog ga@ 9v 1% w0 §
ote Gers % fare fag o § 39Y fgana
FY amfag ST

Yes, dada. -~ : ’

MR. BHUPESH GUPTA: It was
indeed a red-letter day yesterday
when more than a million, almost two
million, public sector workers of aur
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[Shri Bhupesh Gupta]

country went on a one-day token
strike to express their solidarity with
the striking workers of the Bangalore
based public sector unions. These
Bangalore based workers have been
on strike for 75 days. Such a goli-
darity action by the working class
demonstrates the vitality of this great
nation and above all of the working
class of our country the hope of our
future.

Sir, it was an event by all accounts.
There were no 140 special trains run,
no 45,000 buses and trucks commis-
sioned, ne State machinery used and
no Rs. 50 crores, Rs. 100 crores, spent
to stage the demonstration that took
place all over the country yesterday.
Well, Sir, here was a demonstration
held in every capital and in every
State spontaneously by the working
class, the working people, men and
women, the bank employees, the LIC
employees. the |GIC employees, the
steel workers, the coal-field workers
and others I cannot name, who did
not demonstrate to express their
loyalty to anybody or to any party
but demonstrated to ventilate their just
and democratic grievances which sus-
tain democracy and sfrengthen demo-
fcracy. Yesterday the strikg action
was not only spontaneous, as I have
said, but it was organised and jf took
place, against the power that e,
against the policies of the Govern-
ment, defying the power of money,
the power of the authorities and all
other advantages that go with the
employing classes and those open to
the State machinery and the State
power, Sir, nere my friend has men-
tioned that the AITUC, CITU, HMS
and BMS and several trade union
federations of public sector employees
supported by the INTUC (Dara) took
organised action. Their demands are
very just. Now, Sir, why do we ask
the Government to react to it? Not
because we are cussed.

You are driving your public
sector industry into a situation,
you want artificially, by your
indecision, by your callousness, by
your anti-working class policies, to
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create a situation. where the creation
of the nation will be in jeopardy, .
namely, the public sector. It is a*
precious possession of the nation,
That is why we raise it, not merely
because the just demands of the pub-
lic sector workers must be met. Tae
LIC Bill that has been passed in the
other House must be given up. The
agreement with the LIC employees
must be respected. The collective
bargaining principle should be
honoured, The National Security Act
must not be used against the work-
ing class. And above all, the demands
of the Bangalore-based workers on
strike must be met. Apart from that,
we are also taking up the biggery
issue of the interests of the public
sector and the economy. (Time bell
rings) Sir, I will not take much
time—only one or two minutes more.
Sir, that is why we have faken it up. -
But what is the attitude of the Gov-
ernment? They are absolutely silent.
We are crying our lungs out. But
they never say anything. My friends
may interrupt. But they also. I know,
have sympathy. How can I think
that my friends sitting there are also
unsympatnetic? T have never such
uncharitable ideas about them. But
we have g Labour Minister. Where i3
he labouring? I do not know. But he
has not shown up. Mr. Stepheg
speaks, somebody else speaks, but
nothing comes out of it. Here is the
demonstration. Take note of it. It is
an announcement by India’s work-
ing class, by the public sector wor-
kers, not onlyt on behalf of them-
selves but on behalf of all working
people, that anti-working class poli-
cles, assaults on their living stand-
ards, no matter under what pretext
they come, will be resisted by the
united might of the glorioug trade
union movement of the country and |
of the working class movement. Sir,
this is what should be understood by
the Government. Sir. we hear so
many things, Sitaram Kesriji is here.
I do not like to disturb him. .. N

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): He is always
there,
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very

much.  because it ig better not ta

worry him with such problems. He
has other problems. ..
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA):
wind up now?

Will you please

SHR!I BHUPESH GUPTA: Now it
has happened. This protest action has
taken place, You are right, Others
‘have to speak.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): There are so
many,

SHR. BHUPESH GUPTA: This is

how the nation demonstrates. Millions
have demonstrated and others have
supported it. Processions and de-
monstrations have taken place. The
whole of India Wwag aroused into
actiom Na charisma  vras needed.
Nothing was spent. It was a spon-
taneous action as if from the Hima-
layas an avalanche was coming down
in protest and anger against the
wrong, anti-working class policies of
the Government, to vindicate the
honocur and dignity of the working
class under attack and assault by the
empleoyvers outside and by employers
in the puklic sector, run by the Gov-
ernment. Sir, I demand that the pre-
sent anti-working class policv of the
Government, vicious, wicked, in
order to appease the monopoly class
and the multi-iatioMls, be given
up here and now and a new policy
be adopted whicly will be at least
somewhat sympathetic towards the
working class. It is the working class
which is creating wealth, not Tatas
and Birlas whom you are showering
with concessions, tax rebates and
many other things. They do not pro-
duce wealln. Workers create wealth.
T should only say it is a matter of
regrey why INTUC are not parti-
cipating in this strike. I do not
know  why. (Interruptions) Oh!
yes. it is INTUC (I). INTUC ()
assumed the ro'e in some places
of . . (Interruptions), That is

10979 R.S—§.
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why some incidents took place which
should not have taken place, Reports
have come. But the strike has been
absolutely peaceful in the highest
traditions of the Indian working class
movement, the finest example of de-
mocratic mass action. '

258

We on this side of the House
congratulate the publie seclor
workers on their brave, heroic,
united  action, because in this

action we see the hope for the future,
resistance to the anti-democratic,
anti-people, anti-working class policy.
It is our duty to voice their demands,
not only voice their demands, give
them all help and encouragement and
support on this floor. Gevernment
should make a statement con this,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKAR"A). There are still
four Members who are to participate.
May I request that they should try
to be as brief as possible and not re-
peat arguments that have already
been advanced? I am seeking the co-
operation of all Members . . .

SHRI BHUPESH GUPTA:
will have to be repeated.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal); We are all

They

supporters, We too wish to say
something in support.
THE  VICE-CHAIRMAN (DR.

RAFIQ ZAKARTA): Your name is
not there; but I will call upon you
also,

Now, Mr. Shiva Chandra Jha.

SRR ERE G-3- (VT (P g
Fyere ¥ ufsem d9ee wewdfan wr
75 fadi & S0 g3 wAT w0 g
g, SUAT gwI A A7 WAy 25 A
Hoigd F, AT FOATES T g1 AL,
IV W W e WOTHY W R
Faet & wag & wivt faege sirasT
g s giEgmr far 1731 18 F&FY
Fi SiaUEAT afei-sEeaer Aifew wgl
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[ fom =3 =]
qT AT A0 J¢ IGF0 FAMCGIE FA
arert & &4y | SraaTeRet wgieT, &9
34 fog 71 fF 2FTT 4F AR W
qTEr IH BIATT & g W AT 75
foi & 1T F 4% BTG AW VEIE
N T FHIT § 150 FUT WY 4
FHET T AIET 1 AR § | AT HIT
§ fo g Fam It IFT @HT
guT AT 9uE Al fear S e Ev-
F¢ THHFC G T A INAT WM
g ot o stras & adsiT ag g
3 gTad ¥ [T G AT 150
FUT AT FT T TF FIAA F <O
gi w0 §AfFA g frdr oWt avg
AURHGT FAF AR FE , HLFW
TER T AR wd@r ag g fa
Fq IAHT gAY ¥ FEA QT femw
geefE®m gfaee T SFT wEw
Y TF, TToqTEH &To, FAroHrEodTo,
qiad ETEH, THTioHio fufywy, wra
TS, TXT, F1F AMAT SHRETEH FHTT(T-
wq wre gofaafor geedy Awra foaar
99 FaTeRE S, g s =g & g
§Yg ¥ FAAIT FT FIATA T G §
¢ HE WIS HIT FETL qadt W@ar
THY WITG AT ndETaed ®FE A
A7 A W R SN | 4g
FERC J9FT HON Fi o+ WAL FY
qwT F g fawary w1 W@
& ' SUEWAE  WEiEw, 34T
Hgar & & @g ggam qifwfeza
mifedes g1 & gfugrs #7 ad FGAT
=TT § T woeq =0 wAgC wiwEw
Fa@at AT & qifafera mfcdds @
&, e A WA B ASFT AT
TG G YIEr § U IW 9L uww
faara it gt & Torg STaaTEasT AE ey,
¥ 1@ gRT W WEARTE | AG S0
Frgar + qifafzwdt gwer & ow war
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gfesior @rF & fag 993« fFar
g A Ty wriwa ¥ gWe 8T
79 ¥ dyr fAamT SRR wT
fear 1 sus gz foadr asrgar gf
e Faagd 3T Far frar
F T Y g WAy faar § @ w7
IAET A A A7 § Fgafgg wiw
A § AN WER IE SFUAT §
W I 9T TEA(T ATq & | SNFT, W
g g fa 9feq siggw ot Agw
T gl o1 {5 9g ofere gaT s
THIR WET ST § | IaF WO F
HOAMEY HWC 2 AT W 8§
I 37 HSH I¥95S 7 GeX &4 @r
& i e § oAy ofew
T A [ TisFWA T g W@ F, WET
g1 WRr & %9 "4 ¥ fag 97 §vwi%
fargart 8 1gafog & owasy #geT
aTaE\'l'gfﬁﬁit is not too late, Better
late than never. gvFT T(ATT AT
FL? g G FT | EuAIC F
FAFIPT F7 TIAT ®1 FHIG FITA
SHAT T ;iT § o ¥F gIATA g%
SHAY WET Wem Wit ® wg AT
TREATE |

IqAATEqE (Tro THE swiTm):
To AT AT FLIAFE |

st fa g @1 WAAT AN G

Reinstatement of their refrenched
workers, withdrawal of the LJIC
Bill and withdrawal of draconian

measures yg IqiFT Wex A & | § FAT
T WOTI FY FGIACALST AGATE | G-
FL W@ F FH &N A EIE &
FH FLAH fGAFITI TR 98T F0
faaidr & ag Fwaardt giFaR fg%-
TrA W WIHF FrAT § 11977 H A
gur a1 fT a9y faq o 5w fov
@ Hqiv ag f&a A7 SO HEE
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gvFT & ag & &g AT ArEar
g 1 (eaaqm)

it geEe fag Wardt (sav wew) ¢
IURNTERST, UZIeT TTAIT F 25 fgmea~
§ ofsas Yy wewdfersy & gdw
F S T T CE & Sl A g9-
d737 F fod @9 qmwve & afsaw
Jqze gz ¥ FW FIF a9 A9G
T o WA FIATA W@ A
Tq FId FT aaq 8 0 Faae ffag
FHarfeqt F AT SAw §, AT =
wjas WA & e fgegEarT & A6ge
BT WX GIHG § | AroTHeLoTAo
¥ wogd W daw AfE W @
fag®reat & damafgsr T8 3 FT
Fuarcfeafs gar ofsas ¥ HST-
fpest g% ol @ A 1 TG q@ A
g7 & s afed = g wxar Ffas
feudfedl xv o gwdmT Hid & 7
7y feadf@t &% faaid 3 1g9L wo-
g Fi ol afera daey Haw F99 &
IHE! A HAWT g fF ST F
I w19 seArw fEar wrowgr g oar
IART AR WA F OAFT @GS AT
aifsig ¢ ot faay #& Sy 3
FsrafE miY aw PETEFCIT g
wq qiferal wgr @1 915 81 a@gd
et & 3% o€ feFe 77 5T g SfFA
ATGF qg FEl VAT ATGH TH GvE
#Y | & faq Faq a8 Fg AT fF
Tg A 9 AT WEl EAT EF GHIAIA
F3F 4 gt 1 feadfvdy gy ar
sy fafady gn gfag @ Fi e
FTwr AfEQ FY 257 a6t § o A fen
g EHEATHTIT AT gaFw  arfasi
F a0 ¥ 0% F786H STAT HLh REAT
A YT AF aF ag buaT @ FaT IT
a® ST ferq wrdwfaw sa #
HRT A TR Al ¥ g IRE T S
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T dSHT AGAIT 9T gl F
I ¥ UF QHIFIA GTANT FIAT ATfET
Tfyee 75 faat & o1 wEgEA
g8, a7 e w13feq fpar war g
Y IR & fraz giaT Arfge 1w
fraa das faggr F77 =nfyq =& av
7§ wiwfow g #9 i gf ag
IW a1 FT qFT & FFowuy g
FT FIEFT T QT A4T i g go7 IgT
Sfed a7 STEAT |

= warfee armawy (wgrene) ¢
ITGATERLT FEITT, S AT A q1d v
TAR AW T FEE, 9 I
T FEA AL T WIE | W gl E,
FHFY &, 98 [IFX FEHT F5
AT T A g AU IAE) DFLAT
A Y 1 f g g w1 I ot oF
g foar w7 8 SEET IeN@  FHEAT
AGATE | s g i 75 fea |
TEATH T TE)  IHD ATLH GCHT? F47
FE 7 wraw< ¥ quni aigar fe
TR WA ST AT FC R R T OgARI S
ST TR g ug g i 75 feat al weigy
&1 gear fogaT gads W g q 25
AT AU A T A g sl 7
W &3+ F qIAT 4 i @y Afww I50
YOI 4g 7§ Aawar & ¥ vy gea
¥ frazq 3 fAT §® 10T FI9 IS
=rfgd | St @F U AEE § ug
T ¥ fgw <3 gfiwa & Famt F
AT F (0w &, U oF & FoleF
¥ ger /e ) e & wifrw g Afwa
THFT F S AGTT TH G +g1 f=an )
FIFICTIEIN G FT feq @ (Ry &1
53Y) ax zafae < fad § fe s
ag Aif mierares) & fo gsans &
g g ¥ HTH FIEEE & I
QIAAT A F TTY—AE TH 7Y
weTdy oft § SR Y W wEy, Fwrw
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yar g fw ga'ﬂaﬁ FAZL
105t ¥ 79 Fafedy wvad orEE F
AAAL ATHT §AT & f4R UF F=RHE
A A A B H HIY IHAT § I
fog avq @7 T8 ®r 1 Q& AT
g & forasr $1§ s ¥7 Foggas 37
treg et o 5t e w A FIaT Al
% 43 It TR QT § B gA¥ qemw waAt
AT 3 YT @t FEe ot SURT wHe A
EHT A HCHITFT wrer Feearer st &7
Hexre ¥ faw Tiialess aoyd a4 §
At dro TR o TIGH YT FI AGTUTL
fur 373 T FBFTE 4 FT AR
IR FATIFACY ? F AT} T A AT
g (% TOFT drgg & g w0 § T
BINA £, 73-74 F TA¥ Aq& H

(wmuw FY gzT)
THE  VICE-CHAIRMAN  (DR.

RAFIQ ZAKARIA): Do not go into
the history, -

SHRI SADASHIV BAGAITKAR:
I am not going. But it is a very valid
and relevant point that I am making.

74 ¥ St gAtHT frar 9uq SN 93
QRE wT FqI o uFo Fo wHo ¥
1T TIST FT 6 (4T 1| 4g F05 7 910
WA T AT W & ATHY gHAT W
I AN A Big fear &1 T g
IEAA 3 gr<T WRIHCT TN F TG
ZHF EE g M wwT 3o A8 aedr §
¢ Had s4Er (FRU F1 927) g 39
TG FT § (% 97 dTew  qRTIaa
FIHE TG TIT § HWIC AT Har A7 U
SR & IS e L L
FAHAETN (Mo THF HETOAT) :
HT THH! RS E E, Wiy wE
i agagrarfa . ..
stveeaihire v idawT : &3 g
g Az gar s g
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THE VICE-CHAIRMAN (DR. |

RAFIQ ZAKARIA): You have al-
ready taken five minutes,

ot warfere atvidamT @ ST ATRET
& W gHT &, gurar wifatt ndae wiy
AT refgT i a<<g &1 ¥er F@mT
HIGAT AT | 75 fTq aF o1 4y AT
AT Wifeqa® W T IH g H
FOQHT HTH FCH 7T fwwra—aﬁsﬁsr
st & frur § gew (wWig) Fv ow ¥
f& o geardy wagdt ¥ wifwd o
HEIH[ H AN, GHAT F &, GH A<
FIH F FAT FY, Y AOAS § HIC
g4 faq gw TR & fh srmramr% LS
FTH Y FH @A Q|

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Thank you.

st Havfore AmidHET G SHTHT
saTaar fe § srewt g s i wga
A e fearai | AFFEATTHT A
RE I HETCR Q1 o A I w)
T | WIS SR G S BT A Fgl
23 quImEA gl B A § % IHH
Hifeqe #A & fau i aga1 & 7 92
e H<HHN § 1 ug feafer & wore o
;A 1Y Fi IPHT T FH FLE @
F TEAET T BT

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): thank you.

(DR.

sirazifoe awdas: § wirart
g v sewre gE@ a A faggw s A
F aaTAT AR g {3 W G FT A Uy
Afe <M, AAZA T 1T U JHGE
& 9w 3rrg W &) o wg o fa e v
o faw Ay geata W & i as fera afer
T geg g wre [ o ageurg 1w
fertom a7 g1 SATT AT Ay @
STHIT | ST HIY THHT S0 F G a1
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[ @afoa ammga®]

gg W fge & =g gwr wg § wgqr
T § 1 HA W F gg FEA0F qFR
R A FL AR AT T oW
HAAT VST GF TS F< AT qUar g i
=q Hqa( N w TfEge frd vga sy Al
AGAG & G THHT GATIIT FL GAT
THIRH A S HIA( YT T FZ QA
AT 0 /AT

SHRI AMARPROSAD CHAKRA-
BORTY: Sir it is really very painful,
The Prime Minister invited ug to a
conference where she was present and
we made a fervent appeal there to
her and said: “Please take a lenient
view regarding the problems of the
workers.” Sir, you know it Dbetter.
You know that when there is an
agreement, non-implementation of {lie
agreement is also a violation of the
law. But why this is being done by
the Government, we do not know. I
was present there on behalf of the
TUCC and, as Mr. Bagaitkar has
mentioned, we made fervent appeal
and we gave a memorandum. We said
nothing else; we said only this: “You
settle the matter with the workers
and also reconsider the question
regarding the service conditions of
the employees of the public sector
undertakings and also the question
of the reinstatement of the leco wor-
kerg and also the question relating to
the LIC agreement.” We just wanted
the Government to look into the de-
mands of the workers and also the
withdrawal of the LIC Ordinance. Sir,
we gave a memorandum long ago
and if they had acted according 1o
that, they could have avoided this
strike. Sir, T was there on behalt
of the TUCC and we made a fervent
appeal, But I do not know why the
Government is behaving in this
manner. Our fervent appeal to the
Government through you, Sir, is that
they should consider the demands of
the workers. Otherwise, Sir, I fear

¥ that the workers rights will ultimate-

ly suffer. And we are determined
that we shall have to be ready to ful-
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fil. .. (Time bell rings) Only with this
request to you, I am supporting the
rights of the workers of the public
undertakings, I would make another
request. As we made it in the Memo-
randum, the matter should be settled
ag spon ag possible,

SHRI PATTIAM RAJAN (Kerala):
Sir, 1 endorse the views expressed by
the hon, Members who have just
spoken. Sir, the workers in the
public sector in DBangalore have
been on stirike for the last 75 days.
Ever since they started the strike, the
Government have been %rying to
suppress the strike. Sir, now the
situation in Bangalore ig so serious,
because the Government is putting
students in the field to suppress ihe
stiike.  You can see thousands of
posters in Bangalore, NSUA bhelongs
to Congress (I), and they have passed
a Resolution. In that Resolution they
say that those workers who are on
strike should be treated as anti-
national, They have also issued an
ultimatum, and in that ultimatum
they are saying that most of the
workers.. (Time bell rings).

THE VICE-CHATRMAN (DR.
RAFIQ ZAKARIA): You said that
you would take only one minute.

SHRT PATTIAM RAJAN: It is an
important point. Most of the workers
who are striking are either Malaya-
lees or Tamilians. The slogans
raised by the students are that the
Malayalees should quit or the
Tamilians should quit Bangalore. That
has been issued by the Students
Union from Bangalore. - This is &
serious matter. I. would request
the Government to consider the
matter coolly and they should =t
put the students to suppress the
strike of the working class that has
been going on. They should take a
lesson eiher from Gujarat or {from
Asgsam. :

s Vo Go AFR (I T3W)
IUGATEHA SY, AE AA G F A9 ...
(emawr™) =iwegs IR W A6
qgt §s v agg agu vy ¥, Afe
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[#fr o TAo FFw]

AN FI AT TA T AAGLE, T FTLAM
H FH AW G AL GATY AF -sHFea
FATFITF T TIT KA E | A&7 TF
HIT FAZA FF CHJT SO0 FF oo
28 QR Aw ¥, 3a% fag 3¢ aard & sl
Frfge gATX yifagi s & § A @
AT § wdlag AT UF agd & qAOAAF
arg § FRETARH FATEF B AR A
frfreez =it {7 < 1 7 w0@LE 78t
ARy T F I E, A A g
T & Wremorr g f stedt & g wAaar
B ST W IAF AIT g G O
FEATT: T L arfag & ST

afer agr g &, 9, fawax
9 TIERT F 9, AT 9 HFW gy
AT GFY TV EH I H1 f) ST 78T FE
FEx FA gIFT ararfas, wmifaw
dFG ALATTAA T L FT 7 fog
Ffegg § 1 ag g dfawei ¥ 8
gq ot feed iedrw, swarfas fewqfe-
fw, dow fewifdla 1 R W@
#IT gEIfqa & o wadr g & 78
ge&ates FeMr fy oAy wdt F Ay
¥ FIYRTT Y FALAGT JAT H71 (g
AF JATA WA F——FTAIT { St A&
anT g, WEIY, 98 98 & 7 aa alsqs
~qugefang § miy wd ¥ fag
qura Fa faaqr F:gq, a7 79 & 79
AT AGT GATT AT Arigg 1 &
TH AT & qQUTET agad § A § g
qiswrw wereefeng & fag & «d,
! FIET-HTAS TSI X T X &,
qT §7TF TAANT Ar TIT AT AFA
IS F v g, §9  fAg F
st Aife w1 fraten giar Ffga
I F ATACFH § F AEWFAT G
TR *gAqT o [adr A |

A AMIE i gAT GeRTL T AR
§ wEw A P &migs dRast w7
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HIUFT A A9 i (AAT F, W1 IqT
SRSt W< gy wfgwe § Ged
ATGL G Y For Y 0F fga &Y giafaF
T HLF Ieg i ) v | fagid &1
Iga Il H F oAt GORIC & g
f& wad sfiwiagl asige @wsAay &
gfalfaai-—ate simmar 2) 91 gard
fadtdy =@ & o sfifaiadl Fi——ar
FL, 4T HE, FraAT F1 W GHA 8
gIdifE wer swiFs AT § B g
forrdi et & ofy A F feeeigs
FAR FIATFAGE w0l ga 7 2,
TSITE WIS T FTE G&T STHC
i SATTATT T——HTTA AT TG
TET ENTT——F4T BT ST GT&T A(G0T
T A g . (waww) | faege
WAz g AgiEm ... (WAYA) L .

THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): I woulg also re-
quest you to avoid these references.

s qto Qo AT« F 31 forg waehy
FIHIC & 4 AT FEATF Y g
N sy gaq il w1 fagtr fa
ST Fifge {5 fafe s afassat
H TATT G G FH FIA G0 Sif ST g
FAF G AT AT (aadr arfge gy
A gre-afar g, sfwfead o wee
qEr, FHEET HEGC GAT ST 7~
gy 9¢ WY TEAT LRI GT YSAT
M g qrey 2% gfrwq F wlgwrd
Ft 2T gAr Jifgw |+ K Tgar fw gw
Ifaa & =wfged § aaEo § o
TSATA AT WE &, AT ALY, STi T AT T
FAE, 99 U | fwd) TH1T HT FEAET
7&t grar =rfge, afvsy /0 Fur ST
=gy, FIE FaAmH A+ 7gl faaat =a1fgq |
% w17 & F fyiely el & WAt &
ndie FE % 0F AHF AT H,
vy fea A yfee &, wag difafera

‘:
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Fgizet #&f T Fifgd . L (FEE)
AL I4 WAL Ft YHATT =feq OF
AT FTHHIAS B AT HAS Fi
Y HCT IS H F91 aw § FH
IH HHY G B [ ST o gHT 3T F(
SHRFET 31F & GorAat #27 |

ot fwy sog AV IrgdrenE
HIIY  UT WY YLK F 77 TR
qaiH &9 & fag L (smeend)

THE VICE-CHAIRMAN (DR

RAFIQ ZAKARIA): Motion for elec-
tion to the Advisory Council.

SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): The Gov-
ernment must come forward with a
statement. It is a very important
thing.

ot Tota XFLAT . T LU B/

FE Al el T FHANIE N |
S{CH TS T TH T WEY 0 FT YT

T F AT AT E T w7
SHRI SHRIDHAR  WASUDEO

DHABE: Let the Government make
a statement,

SHRI BHUPESH GUPTA: I am
very glad that the hon., WMember
from that side spoke, We have

listened to him quite patiently. There
may be difference of opinion between
us and we can debate that. My quar-
rel is not with him at all. You may
have a different point of view. We
have made certain submissions re-
lating to Government policy. And
the Government on such a occasion
in the past.... (Iaterruptions). I
think you were a Minister at one
time, I do not know when I will see
you in the Treasury Benches. Con-
ditions don’t seem to be very happy.
All the same, I say that the Minister
should speak something about the

developments of this kind, We, all
of the opposition are on one side.
They differ with us. May be they

don't like it. We are not capitalising
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on it. We and the Bharatiya
Janta Party are not running the
same company. They will not say we
are running the same company. But
I agree with them on this issue.
Sir, in the public interest, we
must hear the Government. The
Government must come ang state
its position in view of the very
strong opinion and protest ex-
pressed in the two Houses of Parlia-
ment. Otherwise, I take it that it is
a contempt of Parliament. (Interrup-
tions). If you allow such things to g0
unchallenged, this parliamentary
institution will have no meaning.
We would not like this to happen.

270

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): May I say someé-
thing before any further submissions
are made? The position is that, I
think, notices for Calling Attention
were also given. (Interruptions)
Please listen to me. But the Chair-
man hag admitted this matter as a
Special Mention. And, as you know,
under Special Mention, no rep'y or
response is called upon. Therefurs, as
a Presiding Officer, I am helpless in
the matter. (Interruptions)

SHRI NAGESHWAR  PRASAD
SHAHI: Mr, Vice-Chairman, Sir...

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Please sit down.
If the Chairman had admitted it as a
Calling Attention Motion, then the
Minister was bound to come forward.
But since he has admitted it, as a
Special Mention, under what rule do
I call upon the Minister?

SHRI NAGESHWAR PRASAD
SHAHI: Sir, I am citing ‘he rule
(Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): One by one,
please, Please Dada sit down. I am

prepared to be guided by the House in
this matter. What I said is  tkat
under the rules, this jis the position
And that is ag much binding on me
as on you (Interruptions) If you want
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[Shri Rafiq Zakaria]

to make any further submissions in
regard to what I have said, cestain-

ly 1 am prepared to hear. But one
at a time. Yes, Mr. Shahi.

SHRI BIPINPAL DAS (Assam):
Sir, on a point of order, Can the

Chair address any Member of ttc
House as ‘Dada’?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I don’t think
there ig anything wrong in if

SHR1I NAGESHWAR PRASAD
SHAHI: Nothing wrong in it.

SHRI N. K. P. SALVE (Maha-

rashtra): Nothing wrong specially if
le is one.

7 et srreftor gt or Wi frang
wat { v didem fag) @ et @
FE( A FAFT AEHGE T

SHRI BHUPESH GUPTA: To ‘Dada’
you soon add ‘Didi’,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Bipinpal
Das’s point of order ig over-ruled.

Bt ATEY WWE WE R
QA SIS TR A ad gad |
F )€ ewrer o AEf FXGIF 1 AT
¥ fraw wir & fa fow feam & add
A | AT, T AgeErw fagy 0%
Yem WY ¥ iy ey &y srfge
Qi 25 W@ NGgH TESATA A A7 |
qFIC T Siq @ehe 7Y fear @ Jwe
SfF ssive MAAT aT, HEET a7 T
faraidwfagifo geum aEf v us-us
AT 7 T AW |

Saaseael (To THE &F ut)
gg T A UTH g |

SHRI NAGESHWAR PRASAD
SHAHI: It became almost a Calling
Attention,
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IqqAAN  (To TR wwAT) -

agi '
H AM@IATEAT : GO ¢

R FqT H 77 IV T e L.
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TSN : Mo THF FRICLR -
At fee S eda 7 WiFcee w1 e
F1fgT 91 )

=t At va sEE W@ wE e
A ‘grogre’ g8 cw@wie fryr ) 8
adl wgr fa wrfaw sdww 9 1 ® g%
rgfFafs [ue & waw foor fx
ZTEF QI § UF-oF wigHl S
It became almost a Calling Attentiom.
7t ar {7 agd @1 sy g, fesdr
FY w ¥ Www W § I &Y g
F FYCHATE UF HIX HTHT & F4T AT
Tt ITHIFE Tar

Only two days back, he did give a
direction, And the Government came
forward with a statement. There~
fore, the rule is there, the convention
ig there,

THE VICE-CHAIRMAN (DL
RAFIQ ZAKARIA): All you can say
is that the Deputy Chairman departed
from the rule in two instances,

SHRI NAGESHWAR PRASAT
ITAHI: Mr. Vice-Chairman the con-
vention and the precedents are as
strong as the rule.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Correct. That is
how departures become precedents.

NAGESHWAR PRASAD
Therefore, you direct the
make a statement

SHRI
SHAHI:
Government to
(Interruptions)

SHRI SUNDER SINGH BHAN-
DARI: Sir, it was not a departure.
Sir; .
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THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Do you want to
repeat the same thing?

ot gra¥ fag word . Ferow &
feags § 1 o9 Thwre Haar grar & AR
QIEE ¥ WA G &Y FTAT IR A
I GIET & T F) TF T<HIAT T L
F 0 AT SO Y IILY F, AWK
EI9E I &I T 34 § dT€dT Y, TH e
Il F1 SNAFTIFT fAQT 797 1 QIATY
T ¥ UY WUF HUT H gaw  H
9 GLHIT FI WIHT FeA & foa
T Fdl <& @ | H adt mug Far
g o sq wrad § o Wi A a¥w
HIFTT Ft SIEEE Tyt Ty |

SHRI SHRIDHAR WASUDEC
DHABE: Sir, on thig subject g Calling
Attention was given and also request
for specia] mentiong were also given
looking to the importance of the sub-
ject. But I am certain that the Cal-
ling Attention will not come up. The
Chairman hag directed that special
mentiong shoulg be allowed and de-
pariad from the practice that all party
Memberg should not be allowed to
speak, which iy very jmportant, be-
cause the practice hag been otherwise.

I would 1ike you Sir, tp revise the
ruling on the question...
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): I have not given

any ruling, I said, the position is
this, )
SHRI SHRIDHAR WASUDEO

DHABE: You were on the question of
Varanasi,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I have not given
any ruling.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, I wou'd request you to
evercise the discretion in favour of
Members; who have raised a very im-
portant question regarding public sec-
tor undertakings,
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st frg g AT w9 F gaq &

TF Y A iy g ¥ g0 f wgr Ay
gfeardt ug <@t & fa e e e ferdl
YA MW AF] Tgiw fewgiur g
o fead fragwifarnidms § 5o
AT gTA A W q< am faar g 4l
77 &t ag faear 7g) A Tifge =
Ffa wETA A 7§ THE qAarfena
Tqiad ot ga4% foq 7 g1 sia,
g W SR Yy waw e & 1 s
gv. I § W EWET A ww
g, TSX FIF WS 6 aX 4F @
TH 97 g |

SHRI N. K. P. SALVE: Sir, may I
say one thing?

SHRI BHUPESH GUPTA: Sir, he
wiil answer, Let me say one thing.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARJA): For answering I
will call the Minister. Yes, Mr. Salve.

SHRI N. K. P. SALVE: Sir, it has
been clarified not once but several
times and it hags been ruled from this
Chair that the Chair cannot direct,
when il is a question of special men-
tions, the Minister to give an answer.
It ig the discretion of the Minister.
However, in view of the fact...

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): No, no. Mr. Salve,
here they have quoted two precedents
in this week only where on a special
mention the Deputy Chairman direc-
teq the Government to make a state-
ment,

SHRI N. K. P. SALVE: Since they
say that is what the Deputy Chairman
has done, therefore, I will submil it
must be correct. But, Sir,...

THE VICE-CHAIRMAN {DR.
RAFIQ ZAKARIA): The Secretory-
General hag confirmed that position.

SHRI N. K. P. SALVE:  True.
Sir But timeg out of number this

-



———

275 Strike in the

[Shri N. K, P, Salve]
-question has arisen and it hag been
ruled from this Chair that the Chair-
man_ under the Rules, has no power
to direct. But, Sir, where such an im-
portant matter is involved...

SHRI NAGESHWAR  PRASAD
SHAHI: The Chairman’s power is
not limited. It is an unlimited power.

SHRI N. K. P. SALVE: But, Sir,
when the matter ig so important wnere
the nation’s interest is involved and
all the sections of the House are so
agitated, I submit you may consider
conveying the gentimentg of the House
to the Treasury Benches. That ig a
via media.

SHRI BHUPESH GUPTA: Sir  first
of all let us make our position clear.
We would not like to give the impres-
sion as if we are going or heading to-
wards a conflict with you, Sir, Far
from it, Sir, if it were a Calling At-
tention, the question of your giving a
direction or not giving, would not
have arisen. As a matter of procedure
we would have asked the Minister and
the Minister would have replied. Be-
cause it is not a Calling Attention,
ihig situation hag arisen, Early this
morning I sent it; I specially came to
meet the Chairman, I said that since
Calling Attention you have not accep-
teg or would not accept today, better
accept all the names—four names were
there who had given the notice for
jit—and also allow one Member from
each party, as if it was a Calling At-
tention, to speak on the subject, ir-
respective of whether he had given
ithe notice or not. I think it was
agreed. It wag a good decision, ‘Who-
soever wants to speak, from this side
or the other side, you allow one Mem-
ber from each party at least, includ-
ing the ruling party.

VICE-CHAIRMAN (DR.
I have allowed.

THE
RATFIQ ZAKARIA):

SHRI BHUPESH GUPTA: You
have. I have, therefore, no complaint.
T only felt that we should hear it
with ag much silence and patience as
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they have. Now, the question arises
of direction. I for one would not ask
you to give a ‘direction’, That is a
different langudge. Ag Mr. Salve has
said—he is sometimes very intelli-
gent. ..

THE VICE-CHAIRMAN (DR.
RATFIQ ZAKARIA): Some times only?

SHRI BHUPESH GUPTA: General-
ly intelligent, but sometimes wvery
intelligent. Mr. Salve, you want to
be all the time very intelligent! No-
body is there in the world. Sir, he has
said something; so you can work on
that line. Sir, sentiments have been
expressed; views have heen. expressed;
precedents have been given. You have
the discretion. You are right when
you say that you have not given any
ruling, You have been in the As-
sembly; you have been a Minister,
have been in trouble also, and you
have been in the Chair. So you know
everything. and you are right when
you say you have not given any rul-
ing. In fact you have given no rul-
ing. Between the direction and ab-
solutely supine inaction, there is some-
thing...

SHRI N. K. P, SALVE: Via me-
dia.

SHRI BHUPESH GUPTA: Via me-
dia, he says; chartereq accountant’s
language he has given; but that via
media should not be for any income-
tax evasion.

You can tell the Government that
in view of what has been expressed
and in view of the fact that on two
previous occasions, they had made a
statement on a special mentjon, and
above all in view of the great national
importance and significance of the
events that have taken place—how-
soever they may interpret it—it is
only fit and proper that the Govern~
ment, in deference to the wishes of
the Opposition and in deference to
Parliamentary ethics and traditions of
Parliament, including that side, they
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should come and made a statement
I woauld not ask you to go beyond
that, Shri Sita Ram Xesri is sitting
here like a Moni Baba. I would ask
him to be a little talkative; let him
talk. .. (Inferruptions). Why should
you talk for him?

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARTA): T am not talking
for him at all.

SHRI BHUPESH GUPTA: And Mr.
Salva will teach him; he will correct
him,

SHRI BIPINPAL DAS: There is
some defect in your specs; he is not
sitting like a Moni Baba.

SHRI BHUPESH GUPTA: Certainly
in other spheres of life, he is far from
any Baba,

/

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You have taken
enough time now,

SHRI BHUPESH GUPTA: But here
at least, he is very calm and quiet;
he ig there quiet as a statue, But
he is the Minis®r for Parliamentary
Affairs, He should come here and
tell us what he feels; I cannot say
immediately what he is going to do.

3p.M,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I think; we are
being rather unfair to the Minister of
Labour, because I do not think, any
intimation was given to him that a
Special Mention wag to be made.

SHRI BHUPESH GUPTA: Intima-
tion goes in the case of every Special
Mention. It goes in the morning.
After that, it comeg to us.
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THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Special Mentions
are given every day. Intimation in the
routing course goes to the various
Ministries concerned. But as far as
this Special Mention is concerned, it
is different from the other  Special
Mentions in the sense that the Chair-
man directed that ag far as this Spe-
cial Mention is concerned, looking to
its national infportance, one Member
from each Party may be allowed to
participate. I think, if this fact had
been conveyed to the hon. Minister of
Labour, he might have taken a dif-
ferent attitude. I do not know why
he is not there. But certainly, I agree
with Mr. Salve, which has bheen en-
dorsed by Mr. Bhupesh Gupta, that
the matter being of such seriousness
and urgency, and taking into consider-
ation the sentiments which have been
expressed from all sides of the House,
the Government may consider what
action, as ar as the gentimentg of
this House are concerned, they may
take in this regard, 1 would now re-
quest the Minister of State of Parlia-
mentary Affairs to give us his reaction.

gadty w1a fawmr §  Wed Way
(sfv v T FEQ) : IEEAETT
o, wrANT FEEAl 4 S WA e
AT A §, S9 A@EAT FOH O
oA ®Cr § ) fada wat &7 ool
g e giar g F ogweir sEwr
Mfew s &1 T3 T { 719 FAT AT
F zg oo fauam &y § @
w® gfaw & ar gfag 7 F oW
Fw@ A FE T A, 9 W= @
gfae & st & 1 safew a=d
g€ §C I & a1 el FFw {F-
& AEAT FT GO0 &+ FJAA
Fg A& @ TIQr, Fwewe #-
zafea 8 % @aqr g & ozw a7
gTEe F afafwar eor g e §
WAL AEAT T GGEF FAT F
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THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): I think it ig more
than enough. He has said that he
will convey it to the Minister con-
cerned and looking to this thing, I am
sure, the Minister would know what
to do.

SHRI BHUPESH GUPTA: I appre-
ciate what you have gaid, what Mr.
Salve has sald and what my friend
has said. We had some other pro-
gramme in mind, but we shall not do
it expecting that the Minister will res-
pect our collective wish or sentiment,
call it whatever you like, of this House,
which y.u have voiceq and which he
hag alsec shared, Now, it is for the
Minister of Parliamentary Affairs to
expedite the implementation at least
that part of the plan namely, the
‘presence of the Minister here ag soon
as possible to make a statement.

ey

MOTION FOR FLECTION TO THE
ADVISORY COUNCIL OF THE
DELHI DEVELOPMENT
AUTHORITY

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): Sir, I beg to move:

“That in pursuance of clause (h)
of sub-section (2) of section 5 of
tht Delhi Development Act, 1957
(61 of 1957) this House do proceed
to elect, in such manner as the
Chairman may direct, one member
from among the members of the
House to be a member of the Ad-
visory Council of the Delhi Deve-
lopment Authority.”

The question was put and the motion
was adopted,

—_—

MOTION FOR ELECTION TO THE
COIR BOARD

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA
RAM KESRI): Sir. on behalf of Shri
Charanjit Chanana, I beg to move:

[RAJYA SABHA ]
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“That in pursuance of clause (e)
of sub-section (3) of section 4 of
the Coir Industry Act 1953 (45 of
1903), read with rule 4(1) (e) of the
Coir Industry Rules, 1954, this House
do proceed to elect, in such manner
as the Chairman may direct. one
member from among the members
of the House to be a member of
the Coir Board, for such period as
may be specified by the Central Go-
vernment.”

The question was put and the
maotion was adopted.
MOTION FOR ELECTION TO 'THE

CARDAMOM BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
Sir, 1 beg to move the following mo-
tion: —

“That iy pursuance of clause (c¢)
of sub-section (3) of section 4 of
the Cardamom Act. 1965, (42 of
1965), read with rule 5(1) wof the
Cardamom Rules, 1966, this House
do proceed to elect, in such manner
as the Chairman may direct, one
member from among the members
of the House to be a member of
the Cardamom Board.”

The question was put and the
motion was adopted,

——

THE BUDGET (GENERAL) 1981-82—
GFNERAL DISCUSSIONS—contd.

THE VICE-CHAIRMAN (DI
RAFIQ ZAKARIA): Further discus-
sion on the General Budget, Mr. Rama-
krishnan you have got ten minutes.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Yes, Sir. Eleven minutes Mr.
Vice-Chairman, gir, T just started mv
speech yesterday. I will say that the
Finance Minister’s job is not an en-
viable one. He has his shares of bou-



